
   
  

   
 

   
 

  
 

        
      

     

      

            
      

 

     

 
 
 

 
 
 

            

              

          

             

            

               

              

       

            

             

        

   



TCP No.68/NCLT/(MAH\ I 201s

Though the Junior has stated that an appeal has been filed, but he has

not stated that any stay has been granted by Hon'ble Supreme Court,

whereby this Benctu following the directions given by the Hon'ble NCLAT,

passed over the matter insisting upon that Junior to argue the case after

sometime, but by the time the matter is reached, the Junior was not present,

henceforth this Bench could not get any occasion for hearing the matter from

the Petitioner side, since nobody is present from the petitioner side to argue

the matter, recording the absence from the petitioner side, the Company

Petitions are dismissed for default.

Since the order has been passed by Hon'ble NCLAT to dispose of this

Application within one month hereof i.e. by the end of this month, for there

being vacation from 4.5.2017 to 4.6.2017, it has to make clear from our side

that this Bench will remain closed for vacation from 4.5.2017 to 4.6.2017
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B.S.V.
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